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 ”

 The  Lok  Sabha  reassembled  after  lunch  at

 eight  minutes  past  Fourteen  of  the  Clock.

 [MR.  DEPUTY  SPEAKER  in  the  Chair]

 DEMANDS  FOR  GRANTS,  1987-88

 ही  Contd.

 Ministry  of  Petroleum  and  Natural
 Gas-Contd.

 [  Translation]

 SHRI  SHYAM  LAL  YADAV:  Mr.

 Deputy  Speaker,  Sir,  I  was  speaking  on

 Oil  and  natural  Gas.  In  this  connection,  an

 important  thing  is  that  there  has  been

 increase  in  the  oi]  reserves  during  the  past
 five  years.  This  has  been  possible  as  a

 result  of  exploration  done  by  the  Commi-

 ssion.  The  exploration  has  been  done

 throughout  the  country  and  in  the  sea,  and

 it  is  still  continuing.  A  number  of

 announcements  have  been  made,  I  do  not

 want  to  repeat  them.  I  understand  that

 its  capacity  has  increased  from  32  crore

 tonnes  to  45  crore  tonnes  during  the  last

 five  years.  But  if  you  view  the  year-wise
 achievement  the  picture  does  not  seem

 to  be  very  encouraging.  The  oil  reserves

 in  1983  were  48  crore  tonnes;  in  1984

 these  reserves  were  estimated  at  46  crore

 tonnes  and  in  1985,  it  fell  to  45  crore

 96  lakh  tonnes.  Thus,  there  has  beén

 a  fall  ini  it.  It  needs  to  be  seen  how  this

 fall  has  taken  place.  This  is  true  that

 oil  exploration  is  like  a  gamble  and  _noth-

 ing  can  be  said  for  sure  about  it.  But

 there  is  no  doubt  that  our  capacity  and

 resources  have  increased  as  a  result  of  the

 work  done  by  the  Commission.

 Sir,  in  the  last  year  of  the  Sixth  Plan,

 i.e.  1984-85,  the  gross  annual  income  of

 the  Commission  had  registered  an  increase

 as  compared  to  the  past  year  and  this

 increase  was  maintained  in  the  subsequent

 year  too.  In  1984-85,  the  total  earnings
 were  Rs.  882  crores  which  increased  to

 Rs.  923  crores  in  1985-86.  The  increase

 in  the  earning  is  not  as  a  result  of  increase

 in  oil  production  ;  it  is  due  to  the  increase

 in  the  price  of  oil  effected  by  the  Govern-

 ment  from  time  to  time.  In  1980-81,

 the  total  profit  was  Rs.  46  crores  54  lakhs
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 which  rose  to  ‘Rs.  375  crores  54  lakhs
 in  the  next  year,  thereby  registering  an  है
 fold  increase.  This  too  is  not  as  a  result
 of  increase  in  oil  production.  Instead,
 it  is  due  to  three  fold  increase  in  the  oil
 price.  Earlier,  the  price  was  less  than
 Rs.  400  pei  tonne  which  later  on  increased
 to  Rs.  1180  per  tonne.  Similarly,  the
 profits  increased  even  in  1982-83,  the
 year  in  which  the  production  in  Bombay
 High  fell,  because  the  price  was  raised  to
 Rs.  1380  per  tonne.  Likewise,  the  opera-
 tional  cost  of  the  Commission  has  increa-
 sed  recklessly.  I  would  like  to  request
 the  hon.  Minister  that  it  needs  to  be

 looked  into  seriously.  It  is  essential  to
 check  the  reckless  increase  in  the  expendi-
 ture  of  the  Commission.  The  operational
 cost  was  Rs  450.0  crores  in  1982-83  which
 increased  to  Rs.  1100  crores  in  1983-84.
 Perhaps,  it  has  risen  to  Rs.  1400.0  crores
 now.  I  feel  there  is  need  to  check  the
 increase  in  the  expenditure  in  order  to
 salvage  the  Commission  from  the  present
 situation.

 Among  other  things,  one  point  which
 I  want  to  raise  is  that  we  had  hoped  that
 when  there  was  indianisation,  the  machi-
 nery,  etc.  would  be  produced  indigenously.
 It  did  take  place  in  the  beginning.  but  the
 purchases  from  the  Indian  industrialists
 till  31st  March  1986  which  amounted  to
 Rs.  2342  crores,  fell  from  69%  in
 1981-82  to  41  per  cent  in  1985-86.  The
 efforts  to  maximise  utilisation  of  the  item
 manufactured  by  the  Indian  industrialists
 was  a  commendable  step  on  the  part  of
 the  Commission.  But  the  recent  years
 have  witnessed  a  decline  in  the  utilisation
 of  their  items  which  has  caused  distress

 among  the  Indian  manufacturers.  The
 Hindustan  Shipyard  at  Vishakhapattanam
 is  facing  a  big  crisis  on  this  score.  There
 has  been  an  abrut  slump  in  the  oil  produc-
 tion  in  the  wold.  The  business  houses  of
 the  world  are  not  prepared  to  sell  their
 products  below  the  cost  price.  As  a  result
 thereof,  the  ancilliry  industries  of  the
 O.N.G.C.  are  on  the  verge  of  closure.  Thi¢
 must  engage  your  attention.

 Today,  oil  steel  and  other  raw  material
 is  so  costly  in  the  world  market  that  we
 manufacture  products  at  a  competitive  cost.
 Japan,  England  and  U.S.A.  have  sold  thir
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 -machinery  ito  the  Indian  industries  and
 have  ciarze1  a  heavy  price  therefor.

 Taz-cfor:,  tae  Oil  and  Natural  Gas

 Conmnission  should  bring  about  some
 chang2;  in  ifs  policy.  A  number  of  indus-
 tries,  tha:  hid  been  set  up  in  the  publi:
 sector,  are  not  getting  even  half  of  the
 orders  for  rigs  which  they  used  to  get
 earlicr  The  Hindustan  Shippirg  Yaid  and
 the  Mazgaon  Deck  ere  also  facing  a  big
 crisis.  Therefore,  1  would  request  the  hon.
 Minister  to  think  over  it  seriously.  We
 have  allowcd  price  preference  upto  15  to
 35  per  cent  but  even  then  the  Indian
 Market  can  net  compete  with  the  market
 for  making  suvplie;  because  there  ४ं
 a  slumpdn  the  world  and  rig  machines

 are  no  more  needed.  Now  they  want  to
 dump  rig  machines  in  this  country  and
 want  to  destrory  the  basic  industry.  of
 this  country.  In  this  connection  your
 role  has  been  successful.  Therefore,
 I  would  like  to  say  that  there  is  a  need
 to  review  the  pricing  policy  and  ।  think,
 you  will}have  to  allow  price  preference
 upto  25  10:30  per  cert.  At  least,  this  price
 will  not  do.  You  can  keep  them  in  reserve’
 if  the  Indian  suppliers  can  supply.  The
 hon,  Mmister  may  constituie  a  Committee
 at  his  level  or  at  the  level  cf  some  officer
 which  can  review  ithe-  matter  and  I  hope
 this  will  be  very  beneficial.

 व  would  like  to  sey  that  it  is  our
 privilege  that  Shri  Braham  Duttji  15  in-
 charge  of  this  department.  He  is  a  very
 hard  working  and  intelligent  Minister  and
 I  know  him  for  the  1851.  many  years.  He
 unerstands  the  problems  quickly  and  he
 tries  to  take  decisions  promptty.  I  hope
 this  Ministry  will  gain  from  his  capability
 and  whatever  the  shortcomings  are  there,
 will  be  retnoved.

 1  want  to  say  on  thing  more  in  regard
 to  the  efficiency  .of  .companies,  like  the
 Bharat  Pewroleum,  the  Hindustan  Petroleum
 and  the  IBP  which  were  taken  over  by  the
 Petroleum  Ministry  from  the  foreigners
 I  would  like  to  say  that  they  are  a  model
 for  all  the  industries  in  the  country.
 Even  today  if  we  go  to  their  refineries,  we

 will  iji-g,  that  the  maintenance  of  their
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 refineries  is  worth  seeing.  There  the
 work  is  carried  on  very  smoothly.  Probably
 these  are  the  companies  in  the  Public
 Sector  where  professionals  have  some
 regard.  An  ordinary  salesman,  who
 became  a  regiona]  sales  officer  is  today
 a  Chairman,  Managing  Director  of  the
 HPC.  I.A.S.  officers  have  taken  charge
 in  the  entire  public  sector.  I  am  afraid
 lest  they  take  charge  of  these  companies
 also?  (Interruptions)  You  should  avoid
 appointing  them  in  these  companies  other-
 wise  the  work  culture  there  will  be  adver-
 sely  affected.  I  would  even  suggest  that
 the  people  in  other  public  undertakings
 should  be  sent  there  for  training  and  also
 do  show  how  the  work  is  carried  ‘on  there
 with  honesty  and  dedication,  which  is
 examplary  for  them.

 I  am,  therefore,  of  the  view  that  the
 profit  which  is  being  shown  by  the  public
 sector  is  because  of  the  fact  that  the
 undertakings  under  the  Petroleum  Ministry
 whether,  they  are  the  ONGC  or  Bharat
 Petroleum  or  Hindustan  Petroleum  or
 IBP,  are  making  profits  and  it  is  due  ‘to
 this  that  the  profit  in  the  public  sector  is
 increasing  and  inefficiency  in  other  public
 undertakings  is  thus  being  covered  up.
 I  hope  the  same  work  culture  and  the  same
 standard  will  be  maintained  under  the  leader
 ship  of  ShriBrahma  Duttji  and  this  depart-
 ment  will  show  good  results.  My  contact
 with  this  department  is  very  old.  When I  was  first  elected  to  the  Parliament;  ॥
 was  a  memiber  of  the  Advisory  Committee
 of  the  Defence  Ministry.  I  have  seen  the
 work  of  all  the  Ministers  from  Shri
 Malviyaji  to  Shri  Brahma  Duttji  and
 I  think,  that  you  have  the  capacity
 to  rescue  us  from  the  present  crisis.  If
 we  produce  more  oil,  our  economic  condi-
 tion  would  become  excellent  and  matchless
 in  the  world  over.  A  lot  of  competition
 is  going  on  in  the  world  in  the  production
 of  oil.  You  are  seeking  much  cooperation
 from  the  foreign  companies.  You  may
 seek  coorperation  from  them  but  the
 material  or  the  machinery  to  ८  used,
 shoula  be  indigenous.  Materials:  from
 the  foreign  countries  should  not  be  dumped
 in  this  country.  The  sea  and  land:  of
 India  should  not  be  made  a  dumping  ground
 for  foreign  materials.  We  must  take
 advantage  of  the  knowledge  and  the  achievy-,
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 ements  of  the  people  of  foreign  countries
 but  it  would  be  more  beneficial  if  we

 _  utilise  good  quality  rigs  and  other  machi-

 nery  being  manufactured  here  in  our

 country.

 With  these  words,  I  support  the  demand

 for,  grant  pertaining  to  this  Ministry.

 [  English].

 MR.  DEPUTY-SPEAKER  :  Mrs.
 Sheila  Dikshit,  do  you  want  to  say  some-

 thing  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY
 AFFAIRS  (SHRIMATI  SHEILA

 DIKSHIT)  Sir,  certain  hon.  Members
 have  requested  that  13th  of  April  be
 declared  a  heliday  for  Parliament.  1  would
 like  to  put  the  request  for  your  kind  consi-
 deration.

 MR.  DEPUTY-SPEAKER  :  ।  hope  the

 House  accepts  the  proposal  of  observing
 13th  of  April  as  holiday  for  Parliament.

 SOME  HON.  MEMBERS  :  Yes,  Sir.

 MR.  DEPUTY-SPEAKER  :  14th  of

 April  is  our  Tamil  New  Year’s  Day  and  on
 the  eve  of  that,  I  send  our  greetings  to  all
 of  you.

 SHRI  AMAL  DATTA  (Diamond
 Harbour)  :  Sir,  ।  thank  you  for  giving
 me  the  opportunity  to  speak  on  the  Budget

 _and  to  have  a  glance  on  a  very  important
 subject.  .  Today  in  the  world,  oi]  has  been
 the  most  important  source  of  energy  since

 early  part  of  this  century  and  it  has  become
 more  and  more  important  as  decades  have

 passed.

 Unfortunately  although  India  has  be-
 come  dependent  on  oilfor  quite  a  long
 time  and  India  had,  in  fact,  pioneered,  in

 one  or  two  cases  at  least,  in  exploration

 _and  drilling  of  oil  by  having  a  Government

 Undertaking  in  this  fieldin  1959,  yet,  it  is
 most  unfortunate  and  regrettable  that  we
 have  not  yet  determined  what  is  going  to
 be  the  place  of  oii  in  our  total  energy
 requirement  .and  praductian.  In  other

 words,  we  do  not  have  an  integrated  energy
 policy,  showing  .the  place  of  oil  in  the

 integrated  policy.  This  is  a  major  defect
 in  the  functioning  of  the  Government  and

 unfortunately  this  defect  is  lingering  and
 we  do  not  see  any  signs  of  such  policy  even

 being  formulated.

 I  would  request  the  hon.  Minister  who
 is  present  and  who  is  known  for  his  ability
 and  dynamism,  to  take  up  this  matter  ip
 hand  immediately  so  that  an  integrated
 energy  policy  on  oil  is  immediately  refor-
 mulated  at  least.  The  reformulation  of  the

 policy  may  at  least  be  started.  It  will  take
 some  time.  Then  there  is  also  no  oil  policy
 as  such.  So  far  as  oil  is  concerned,  what
 are  the  uses  to  which  India  is  going  to  put
 it,  how  to  go  for  exploration  of  oil,  how
 to  go  for  production,  how  to  go  for  con-

 sumption,  distritution  and  a_  balanced

 development  and  all  that  requires  a  separate
 policy  for  oil  itself.  That  also  has  not  been
 done.

 This  grant  is  not  for  a  very  large
 amount  compared  to  many  other  Ministries.
 It  is  for  Rs.  445  crores:  But  this  is  rather
 a  tip  of  an  iceberg  because  in  this  Depart-
 ment,  the  major  part  of  this  Budget  is

 going  towards  the  Gas  Authority  of  India
 Ltd.  and  a  very  small  part  of  it  is  goirg  to
 the  Ministry  and  several  other  small  con-
 cerns  under  it  known  as  capital  outlay  etc.
 This  Ministry  controls  a  number  of  public
 undertakings  which  have  got  the  highest
 revenue  and  the  highest  capital  outlay
 which,  of  course,  is  not  brought  into  the

 Budget.  It  is  also  not  in  the  Grant  and  it
 is  also  not  shown  in  the  Budget.  the  total

 Budget  of  these  public  enterprises  under  the
 administrative  control  of  this  Ministry,

 ONGC,  IOC,  Bharat  Petroleum  and  Hindus-
 tan  Petroleum  and  all  that.  These  are  very
 large  concerns  earning  very  large  revenue,
 income,  expenditure  and  capital  outlay.
 Only  small  portion  of  that  comes  from  the

 Budget.  In  fact,  total  capital  outlay  pro-
 posed  in  this  Budget  in  these  public  under-

 takings  -will  be  something  to  the  tune  of
 Rs.  3,700  crores  out  of  which  the  budge.
 tary  support  will  be  only  Rs.  770  crores
 So,  the  entire  portion  comes  from  rathe-
 internal  resources  or  from  loans.  Here  ह

 have  a  slight  objection  that  these  loans!

 apparently  are  being  taken  from  outside.
 from  hard  currency  areas.  It  appears  tha,
 ONGC’s  credit-worthiness  is  being  used  byt *
 the  Government  to  procure  more  loans  than
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 ONGC  in  fact  requires  and  the  Government
 is  utilising  the  money.  This  is  something
 which  ought  to  be  put  a  stop  to  parti-

 cularly  when  the  petroleum  Minister  also

 is  the  Minister  of  Finance.  He  should  put
 a  stop  to  this.  I  should  say  that  it  is

 rather  unsavoury  practice  on  the  part  of

 the  Government.  (Jnterruptions)  Then,  Sir,
 let  me  come  to  a  very  important  subject

 politically.  It  is  the  duty  of  the

 Government  to  see  that  al]  regions  of

 the  country—in  fact  the  particular  States

 of  the  country—develop  equally.  There

 should  got  be  regional  imbalances.  There

 is  already  regional  imbalance  so  far  as  the

 refining  capacity  is  concerned.  Out  of  the

 total  refining  capacity  in  India  of  around

 45  million  tonnes  today.  about  23  million.

 tonnes  is  in  the  West  Coast—Maharashtra

 and  Gujarat.  The  rest  is  in  the  East,  North

 and  South.  In  fact,  again  the  Government’s

 eyes  are  on  the  North.  North  is

 going  to  go  up  ;  it  is  going  to  shoot

 up  its  capacity.  Whereas,  Assam  which

 produces  oil,  has  a  very  low  refining

 capacity’  Much  of  the  Assam  oil,  in  fact...

 MR.  DEPUTY  SPEAKER  :  How  much

 it  is  producing  ?

 SHRI  AMAL  DATTA  Assam  _  5

 having  a  very  small  capacity  of  about  2

 point  and  something...This  imbalance  has

 to  be  replaced.  I  do  not  come  from  Assam.

 ।  have  no  parochial  interest  in  that.  But

 people  who  are  producing  the  oil,  their  oil

 goes  out  to  other  States  and  gets  refined

 there.  This  should  5  ८  put  a  stop  to.  So

 far  as  the  State  from  which  I  come,  I  must

 plead  for  it  also  because  I  am  told  that

 there  was  a  scheme  for  expending  the  capd-

 city  of  the-Haldia  refinery  from  the  present

 2.5  million  tonnes  to  5  million  tonnes.

 But  that  scheme  seems  to  have  been  scuttled.

 Whereas  the  refining  capacity  is  being

 increased  right  and  left  in  the  West  Coast

 New  refinery  is  proposed  to  be  put  up  in

 Karnal.  Only  the  other  day,  the  Prime

 Minister  laid  the  foundation-stone  for  that,

 which  was  reported  in  the  newspapers.  It

 is  going  to  be  a  huge  and  gigantic  project
 of  having  600  million  tonnes  capacity.

 Mathura  refinery’s  capacity  is  going  to  be

 increased  in  the  North.  Bpt  so  far  as  the

 Bast  is  concerned,  there  is  no  proposal  at

 APRIL  10,  1987  FPetroleum  ९  Natural  Gas  200

 present  on  the  part  of  the  Government  to

 increase  any  refining  capacity.  This  is

 most  unfortunate.  It  will  lead  to  more

 imbalances,  more  unrest  in  the  country
 and  the  Government  should  take  a  second
 look  at  this  policy.

 The  production  of  crude  in  this  coun-

 try  has  been  rather  stagnant  for  the  last
 few  years.  When  we  met  with  the  oil
 crisis  in  1973,  following  the  oil  price  rise
 in  1973,  there  was  an  admirable  spot  of

 energy  shown  by  ONGC  and  the  new  oil-
 field  in  the  Bombay  High  was  located  in
 1975.  Since  then,  apparently  no  strike  of

 any  substantial  capacity  has  been  made
 and  as  a  result  of  which  today  the  projee-
 tion  is  that  not  only  now  it  has  been

 stagnant  for  three  years  but  it  is  going  to
 te  more  or  1655  stagnant  for  the  next  three

 years  also.  In  other  words,  at  the  end  of
 the  Seventh  Five  Year  Plan  we  are  going
 to  have  a  production  capacity  which  is

 only  3  million  tonnes  more  or  4  million
 tonnes  more  of  what  we  have  today—a  10

 per  cent  rise  over  a  period  of  5  years.
 Whereas  our  consumption  is  shooting  up
 paiticularly  because  of  not  having  an  Oil

 Policy.  We  are  encouraging  all  kinds  of

 devices,  automobiles  and  everything  using
 petrol  and  petroleum  products;  we  are
 going  in  for  petro-chemical  projects—of
 course,  we  have  to  do  it.  But  there  should
 te  an  Oil  Policy  with  regard  to  that.  With-
 out  that,  what  we  now  expect  is  that  our

 self-sufficiency  in  oi]  is  going  to  come  down
 from  the  present  level  of  around  73  per
 cent-——correct  me  if  I  am  wrong-——to  around
 61  per  cent—-a  12  per  cent  drop  in  self-
 sufficiency  in  five  years’  time.  When  all
 other  countries  are  going  ahead  with
 increasing  the  production  in  spite  of  the
 fall  in  oil  prices,  where  are  we  going?  It
 is  because  of  a  lack  of  policy,  lack  of
 direction  on  the  part  of  the  Government,
 this  is  happhning.  Apparently,  again  this
 is  due  tothe  fact  that  the  Petroleum
 Ministry  is  not  quite  aware  of  their  own
 responsibilities  ‘and  obligations  to  the
 nation  in  this  respect.  It  is  absolutely  un-
 thinkable  that  this  Ministry  is  not  asking
 the  Public  Sector  Undertakings  under  its

 (Interruptions)

 Sir,  I  am  not  saying  anything.  This
 much  of  criticism  they  cannot  tolerate......

 Cinterruptiens)
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 I  am  only  explaining  it.  The  Minister
 is  present  there.

 MR.  DEPUTY  SPEAKER  :  Mr.

 Acharia,  I  will  take  care  of  it.

 (interruptions)

 MR.  DEPUTY-SPEAKER  :  Mr.  Amal

 Datta,  please  try  to  conclude.  The  Private

 \fembers’  business  is  also  theré  today.

 SHRI  AMAL  DATTA  :  I  am  quoting
 from  the  Report  of  the  Committee  on

 Public  Undertakings  of  this  august  House

 which  has  come  to  this  conclusion,  which

 has  said  that  the  Petroleum  Ministry
 has  not  been  alive  to  its  responsibilities,  it

 has  not  followed  the  Bureau  of  Putlic

 Enterprises’  guide-lines,  it  has  not  alert.d
 the  Public  sector  undertakings
 under  it  to  formulate’  their  obliga-
 tions  and  objectives,  to  formulate  their

 corporate  plans,  although  this  has  teen
 insisted  upon  since  1960—it  was  done

 again  in  70s  and  again  in  1980s.  It  did
 so  only  after  the  COPU  report  on  Bhérat

 Petroleum  brought  it  to  the  atte:,uon  of
 the  Ministry.  The  Ministry  had  not  fei-
 formed  its  obligations  at  all  in  th's  res-

 pect  ;  it  was  only  after  that,  the  Ministry
 has  done  it.  Still,  at  the  moment,  none
 of  the  public  sector  undertokhirgs
 under  this  Ministry.  including  the  (  *:GC,
 the  biggest  one,  has  not  formulated
 its  obligations  and  objectives,  has  not  got
 any  corporate  plan...

 MR.  DEPUTY-SPEAKER  Please
 conclude.

 SHRI  AMAL  DATTA  :  Since  you  are
 not  giving  me  much  time,  I  am  winding  up

 in  two  minutes.

 The  difficulty  has  been  that  we  in  India
 have  been  working  on  the  basis  of  the

 sedimentary  basins,  that  is,  oil-producing
 areas,  which  had  been  surveyed  only  bet-
 ween  1858  and  1920.  Will  you  telieve,
 it,  Sir?  At  the  end  of  the  Twentieth

 Century,  no  survey  has  been  made  of  sedi-

 mentary  basins  existent  in  India  after  1980,
 when  all  this  sophisticated  ttchnology  has
 become  available.  That  technology  has  not

 been  used  to  demarcate  the  basins.  Again
 I  am  quoting  from  the  COPU  Report.  If
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 the  COPU  Report  is  wrong,  then  I  am
 wrong  ;  otherwise,  I  am  right.  This  is  the
 position  that  the  modern  technology  has
 not  been  used  to  Jocate  further  sedimentary
 basins  and  COPU  has  directed  the  Ministry
 to  do  it.  Ido  not  think  that  that  has  yet
 teen  taken  up.  In  fact,  we  have  concen-
 trated  only  on  thrce  basins,  three  basins  of

 the  first  category.  which  means,  the  category
 which  has  already  proven  resource  of  oil,
 and  all  the  others  are  producing  practically
 nothing.  These  there  are  producing  all  the
 oil  that  the  ONGC  and  Oil  India  _  together
 are  producing  and  all  the  otker  ten  on
 which  they  are  working  are  prcducing
 point-scrrethirg  percentage.  In  fact,  we  are
 now  using  up,  so  far  as  our  knowledge
 goes,  the  proven  oil  rescuices  very  fast.
 We  have  got  projectiors  cnly  upto  1988-89
 But  after  that  the  oil  production  will  decline
 unless  new  sources  are  fcund.  So,  more
 resources  have  to  be  fourd.  Resource  cons-
 traint  must  not  be  allowed  to  stand  in  the

 way  of  further  exploration  of  oil.  For
 that  reason,  they  must  not  go  and  invite
 foreign  companies  to  ccme  and  survey  in
 India.  Because  they  have  given  the  reason
 why  exploration  ectivity  Fas  gone  down.
 They  have  given  one  reason  to  COFU  that
 there  is  a  becklog  in  processing  the  seismic
 ८4  ether  data  which  have  been  collected '

 +  ‘em.  The  backlog  has  come  lecause
 tਂ  .  ‘fence  Ministry  has  made  an  _  objec
 tun  to  sending  out  data  frem  sensitive
 areas  to  foreign  sources  for  prccessing.

 We  do  rot  have,  indigenously,  the  processing

 ability.  This  is  a  very  sad  picture  on  the
 part  of  a  big  organisation  like  the  ONGC
 that  they  have  not  got  the  processing
 facility.  Apparently,  they  are  waiting  for
 acomputer  for  which  an  agreement  has
 been  made  in  1983  Lut  the  American  sup-,
 plier  has  not  yet  given  the  clearance.  So,
 we  are  waiting  for  the  ccmputer.  In  the
 Meantime,  the  data  are  piling  up.  So,
 they  have  practically  stopped  the  explora-
 tion  Work  also.  This  should  not  le  done.
 Methods  must  te  found  for  processing  ;  if
 necessary,  from  other  countries,  computer,
 or  whatever  is  required  must  be  obtained,
 The  Soviet  Union  may  be  approached
 in  this  connection  because  they  have
 got  a  lot  of  experience  in  this.  We
 must  go  On  with  the  exploration  work.
 We  must  have  new  oil  |  strikes.
 Otherwise,  the  future  of  this  country  is

 going  to  be  very’  bleak  because  there  is,  as
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 yet,  no  alternative  to  oil  being  used  for
 various  purposes  and  particularly  petro-
 chemicals  are  becoming  more  and  more
 useful.  I  request  the  hon.  Minister  to
 desist  from  awarding  contracts  to  foreign
 bidders.  This  should  be  done  only  by  the

 ONGC,  but  if  you  require  the  technology,
 if  you  require  the  equipment,  you  buy  from
 outside.

 At  throw-away  prices  today  you  can  get
 them  tecause  of  the  oil  slump.  Take

 advantage  of  that  and  do  everything  indi-

 genously.  You  also  associate  the  public-
 sector  companies.  Don't  just  go  on  blam-

 ing  them.  Your  Ministry  and  the  ONGC
 have  been  blaming  the  public  sector  indus-
 tries  for  delay  and  all  that.  But  there  is  no
 advance  planning  made.  No  advance
 intimation  is  given  that  this  will  be  your
 requirement  over  the  years.  So,  tecause  of

 the  Jack  of  coordination  in  this,  our  indi-

 genous  industries  have  been  failing  to  keep
 up  with  the  supply  schedule  and  they  are
 blamed.  But  really  the  fault  lies  with  your
 Ministry  with  your  public  sector  under-

 taking.  Kindly  correct  this.

 Thank  you,  Sir.

 [  Translation]

 *SHRI  R.  JEEVARATHINAM  (Arak-
 konam)  :  Hon*ble  Deputy  Speaker,  Sir,  I

 would  like  to  express  certain  of  my  views
 while  I  rise  in  support  of  the  demands  for

 grants  relating  to  the  Ministry  of  Petro-

 leum  and  Natural  Gas  _  for  the  year
 1987-88.

 ,  Since  1984,  the  crude  oil  production
 in  our  country  has  not  exceeded  the  annual

 production  target  of  30.2  mt.  It  is  stag-

 nating  at  that  level.  Govt.  must  take  steps
 to  increase  the  production  of  crude  oil.

 Oil  exploration  is  now  confined  to  onshore,
 offshore  and  river  beds.  We  must  extend

 our  survey  for  oil,  using  the  seismic

 technique,  to  mountainous  terrains,  plains
 and  forests.

 During  1984-85,  we  imported  13.6  mt.

 of  crude  oil.  We  have  spent  Rs.  3480

 *The  speech  was  originally  delivered  in

 Tamil.
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 crores  of  foreign  exchange  on  this  import.
 During  1987-88,  we  have  planned  to
 import  17.3  mt.  of  crude  oil.  We  should
 not,  squander  our  foreign  exchange  this
 way.  Foreign  exchange  reserve  are  the
 right  indicators  of  the  health  of  an  economy
 We  must  not,  therefore,  waste  it  on  crude
 oi]  imports.  Instead,  we  must  explore  and
 drill  the  oil  wealth  available  in  the  country.

 At  this  junctuie,  I  request  the  Govt.
 to  expand  the  drilling  operations  in  Nari-
 manam  in  Tamil  Nadu.  Govt.  must  also
 tap  the  gas  reserves  in  cauvery  basin.

 1  welcome  the  Govt.’s  decision  to  set

 up  refineries  in  Karnal  and  Mangalore.
 Oil  refinery  facilities  must  be  made  avai-
 lable  in  India  itself  and  our  crude  oil,  in
 no  case,  be  got  refined  from  foreign
 countries.

 Diesel  is  in  common  use  in  vehicles
 for  transportation.  Itis  used  in  automo-
 biles  like  cars,  buses  and  trucks.  Means
 of  transport  are  essential  for  the  growth  of
 our  country.  1,  therefore.  urge  upon  the
 Hon.  Minister  to  consider  the  reduction
 oil  prices  in  the  country.  Prices  can  also
 be  reduced  by  augmenting  production  of
 oil.

 Nearly  65  lakhs  tonnes  of  kerosene  is
 distributed  by  the  Central  Govt.  to  States
 and  Union  Territories.  The  State  Govt.  is

 responsible  for  distribution  of  kerosene  to
 districts.  A  committee  consisting  of  MPs
 and  MLAs  in  a  district  may  be  constituted.
 to  monitor  fair  distribution  of  kerosene  in
 that  district.  The  committee  must  possess
 powers  to  issue  instructions  to  the  District
 collectors  in  regard  to  fair  distribution  of
 kerosene.

 During  1987-88,  the  Govt.  has  pro-
 posed  to  appoint  317  new  LPG  distributors
 by  which  17  lakhs  of  the  public  will  get  be-
 nefit.  This  is  not  sufficient  considering  a
 Nation  of  75  crores  of  people.  1,  there-

 fore,  request  the  Hon.  Minister  to  increase
 the  generation  of  LPG  and  thereby  increase
 the  number  of  distributors.  In  this  con-
 nection,  I  would  like  to  point  out  that  the
 ful]  amount  of  natural  gas  tapped  in

 Gujarat  and  Bombay  is  not  being  con-
 verted  into  LPG  since  we  do  not  have  that
 much  installed  capacity.  The  capacity  for
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 such  conversion  must,  therefore.  be
 increased  so  that  the  whole  amount  of

 gas  tapped  in  those  areas,  is  converted
 into  LPG  for  consumption  by  public.
 In  many  areas,  there  is  not  even  one
 distributor  of  LPG  for  every  50,000  per-
 sons.  ।  request  the  Govt,  to  appoint  at
 least  4  persons  for  every  1  lakh  popula-
 tion.

 During  1987-88,  352  new  diesel  and

 petrol  distributors  are  proposed  to  be

 appointed.  Diesel  and  petrol  are  indis-

 pensable  for  transport.  Farmers  in  Tamil
 Nadu  also  depend  upon  diesel  for  use  in
 tractors  and  other  equipments.  I,  therefore,
 request  the  Hon.  Minister  to  increase  the
 number  of  distributors  of  diesel.

 Neat  about  the  pilferage  of  oil  Oil
 is  pilfered,  while  it  is  being  transported,
 with  the  collusion  of  truck  drivers.  The
 oil  pilfered  from  drums  is  compensated  by
 adding  low  quality  oil.  This  adulterated
 oil  spoils  the  mechanism  of  vehicles  and  the
 smoke  emitted  by  the  vehicles  has  dan-
 gerous  potential  of  polluting  the  atmos-

 phere.  It  is  also  hazardous  to  human
 health.  Stringent  punishment  must  _  be
 meted  out  to  the  pilferers.  The  truck
 owners  should  also  be  punished.  ।  request
 the  Hon.  Minister  to  constitute  a  special
 task  force  to  detect  the  pilferage.

 Further,  Sir,  ।  request  the  Hon.  Minis-

 ter  to  reserve  15%  of  the  appointments
 of  dealers  of  LPG  and  petrol  for  freedom

 fighters  and  their  wards.  While  considering
 the  applications  from  freedom  fighters  for
 allotment  of  dealership,  priority  must  be

 given  to  those  freedom  fighters  who  served

 longer  terms  in  jails  under  the  British.

 There  is  a  Selection  Board  for  consi-

 dering  the  applications  for  dealership  of

 LPG  and  petrol.  Retired  persons  and

 retired  judges  are  nominated  to  this  Board

 but  their  functioning  is  far  from  satis-

 factory  and  many  compalints  have  been

 received  about  their  functioning.  1,  there-

 fore,  request  the  Minister  to  reconstitute

 the  Board  with  serving  IAS  officers  and

 Sitting  judges.  The  Board  must  only  recom-

 mend  appointment  of  dealers  and  the  final

 authority  should  vest  in  the  Minister.  I

 hope
 the  Hon.  Minister  will  look  isto  this
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 suggestion  of  mine  and  do  the  needful.
 With  this,  I  thank  you,  Sir.

 [  Translation]

 SHRI  SANTOSH  KUMAR  SINGH

 (Azamgarh):  Mr.  Deputy  Speaker,
 Sir,  the  achievements  made  by  the  Ministry
 of  Petroleum  to  date  are  praiseworthy.  It
 is  true  that  Petroleum  has  become  such  an
 essential  commodity  that  in  the  event  of
 obstruction  in  its  production,  the  develop-
 ment  and  the  unity  of  the  country  can  rec-
 eive  setback  at  any  stage.  Shri  K.D.

 Malviya  worked  hard  to  fulfil  the  dream
 of  Pandit  Jewahar  Lal  Nehrrv.  Now  the
 Government  is  going  ahead  with  further

 fulfilling  that  dream.  But  there  has  not
 been  any  significant  increase  in  the  produ-
 ction  of  crude  oil.  That  has  disappointed
 us.  But  the  possibilities  of  the  production

 and  supply  of  the  natural  gas  have
 increased.  We  are  happy  at  this,  tut  we
 have  ont  been  able  to  produce  petroleum
 products  in  the  country  according  to  our
 needs.  Therefore,  the  need  is  that  the
 production  of  petroleum  products  should  be
 increased  in  the  country  to  the  maximum.
 It  is  true  that  we  Jack  resources  but  ins-

 pite  of  this  the  exploration  of  oil  is  incre-
 asing  in  the  country  day  by  day.  We  will
 have  to  march  ahead  to  meet  our  require-
 ments  by  using  the  resources  available  in
 the  country.  Last  year,  about  12.50  lakh
 consumers  were  registered  for  allotment  of
 LPG  connections  and  this  year  this  target
 has  been  fixed  at  16  lakhs.  It  is  a  com-
 mendable  step.  The  Centre  makes  allot-
 ment  of  kerosene  oil  to  the  States  affected
 by  drought  and  natural  calamities  but  this
 supply  is  not  made  keeping  in  view  the

 requirements  of  those  States.  Therefore,
 while  making  allotment  of  kerosene  oil  to

 the  States,  their  requirements  should  be

 kept  in  view.  It  should  be  seen  what  is  the

 population  of  that  State,  what  is  its  area
 and  how  many  times  it  is  affected  by  floods,
 droughts  and  natural  calamities.  For

 example,  you  can  take  Uttar  Pradesh  which
 is  always  affected  by  some  or  the  other

 calamity.  I  would  request  the  hon.  Minis-
 ter  through  you  that  quota  of  kerosene  oil
 for  Uttar  Pradesh  should  be  increased.  The

 quota  for  each  and  every  State  should  be
 fixed  keeping  in  view  the  problems  faced

 by  thom.
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 It  is  true  that  exploration  of  oi]  is

 going  on  in  many  ‘parts  of  the  country.
 Even  then  there  are  a  number  of  places  in
 the  country  where  there  is  a  possibility  of

 striking  oi].  If  we  have  to  take  the  help  of

 foreign  countries  in  this  venture  we  should
 do  so  without  any  hesitation.  However  we

 find  frem  the  report  peitaining  to  this

 Ministry  that  the  Government  is  seeking
 the  help  of  foreign  countries  in  this  con-

 nection  but  I  would  like  10  submit  that,  if
 need  be,  more  foreign  assistance  should  be
 taken  so  that  we  may  become  self-sufficient
 soon  in  this  field.  The  use  of  petroleum
 products  in  our  daily  life  is  increaing  and
 we  have  become  increasingly  dependent  on

 it.  Therefore,  1  weuld  suggest
 steps  in  this  direction  speedily.  Whereas

 onthe  one  hand  the  use  of  indigencus

 equipments  have  increased,  on  the  other

 hand  we  have  saved  foreign  exchange  as
 well.  Although  we  ate  entering  into  for-

 eign  collaborations  tut  there  is  need  to

 speed  up  this  effort.  We  aie  becoming

 to  take

 more  and  more  dependent  on  the  011  day
 by  day.  Potroleum  products  are  needed  at

 home,  in  industries,  in  agriculture,  in

 development  works,  in  fusiness  and  in

 meeting  the  needs  of  daily  life.  We  aie  be-

 coming  dependent  on  it  in  every  field.  At

 the  same  time  it  has  created  an  acute  pro-

 blem  of  pollutioh  in  cities  like  Caicutta,
 Bombay,  Delhi,  Madras,  etc.  The  harmful
 smoke  emanating  from  it  is  affecting  the
 balance  of  environment.  The  Government

 should  take  appropriate  steps  to  protect
 the  environment.  It  is  true  that  without

 petroleum  products  we  cannot  carly  on
 our  work  but  side  by  side  we  have  to  save
 our  environment.  We  have  not  reached
 to  such  a  stage  when  we  can  issve  gas  con-
 nections  to  every  family  in  the  village  so
 that  they  may  meet  their  need  of  fuel  with

 gas  and  they  have  not  to  fell  trecs  for  this

 purpose.  This  is  one  of  the  reason  that

 trees  areteing  felled  in  large  numters.
 Even  today  there  are  a  number  of  such

 villages  where  gas  is  not  available,  the

 people  there  have  to  forego  their  meal.

 Therefore,  unless  we  take  steps  to  encour-

 age  the  production  of  gas  and  its  supply
 to  the  sufficient  number  of  people  expedi-
 tiously,  the  people  will  not  te  benefited.
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 You  have  installed  pumps  having  elec-
 tronic  metres  at  those  places  where  the

 possibility  of  piferage  of  oil  is  more.  But
 even  now  such  pumps  have  not  teen  provi-
 ded  in  sufficient  numbers  at  those  places,
 where  there  is  a  possibility  of  pilferage  of
 oil.  I  know,  Unnao  is  an  area  in  Uttar
 Pradesh  where  oi]  from  the  oil  tankers  is

 pilferred  in  the  night  and  then  it  is  adult-
 erated.  But  there  is  no  arrangement  to  stop
 such  pilferages.  Thercfore,  ।  would  request
 you  to  look  into  this  matter.  Similarly,
 there  are  petrol  pumps  where  short  supply
 is  made.  The  meter  show  the  full  quantity
 before  the  required  quantity  of  oi]  is  actu-

 ally  released.  You  should  do  something
 to  check  this  practice  so  that  the  public
 is  not  put  to  harassment.

 Mr.  Deputy  Speaker,  Sir,  there  is  need
 to  reduce  the  oil  consumption.  If  our
 resources  are  limited  and  we  have  to  work

 more,  we  will  have  to  reduce  the  consum-

 ption  of  oil.  Jf  we  can  not  reduce  the

 consumption,  we  have  to  face  a  difficulty.  If

 you  have  to  adopt  a  harsh  measure  in  the

 respect,  you  should  not  hesitate  to  do  so,
 Particulary  we  can  check  the  use  of  such
 means  where  petrol  is  consumed  more.  You
 have  opened  an  Institute  to  impart  training
 to  the  drivers  in  such  methods  o  driving
 in  which  oil  is  consumed  less.  This  is  a

 good  thing  but  only  imparting  of  training
 is  not  sufficient.  You  will  have  to  put
 check  on  the  consumption  of  oil  also.
 You  will  have  to  formulate  some  system
 under  which  the  consumption  of  oil  should
 not  be  more  than  the  minimum  requirement.
 You  will  have  to  make  efforts  to  save  oil
 in  bolh  the  private  and  public  sectors.

 Dealership  is  granted  to  the  Scheduled
 Castes,  Scheduled  Tribes  and  the  disabled
 persons.  You  should  ensure  that  other
 persons  may  not  take  advantage  of  this
 facility  in  the  name  of  these  people  and
 the  intention  of  our  Government  to  uplift
 these  sections  of  the  society  is  not  sabot-
 aged.  In  the  end,  I  shall  conclude  by  saying
 that  the  work  of  constituting  the  Selection
 Board  should  be  resumed.  You  should
 take  decision  in  this  respect  through  your
 Ministry  because  the  work  is  held  up  for
 a  long  time.  The  persons  who  are  to  be
 nominated  are  waiting  anxiously  due  to  the
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 indecision  in  this  matter.  Therefore,  you
 should  formulate  some  policy  in  this  res-

 pect.  You  should  constitute  this  Board

 early  so  that  hardship  is  not  caused  to  the

 people.  This  will  ensure  smooth  supply.
 1  hope  the  hon.  Minister  will  pay  attention
 to  the  suggestions  given  by  me.  With

 these  words,  I  support  the  demand  of  the

 Ministry  and  convey  my  thanks  to  you.

 [English]

 SHRI  ।  V.N.  SOMU  (Madras  North)  :

 Mr  Deputy-Speaker,  Sir,  ।  thank  you  for

 giving  me  this  opportunity.

 With  the  international  crude  prices

 firming  up  to  around  18  dollars  a_  barrel,
 India  will  have  to  spend  a  sum  _  of  nearly
 Rs.4800  crores  on  imports  of  oil  and  pet-
 roleum  products.  It  would  be  nearly  Rs.

 1800  crores  more  than  the  outgo  of  foreign

 exchange  in  the  current  fiscal  year.  That

 means,  we  have  to  spend  Rs.  1800  crores

 more  than  the  last  year.  Year  after  year,
 we  are  spending  crores  of  rupees  for  im-

 porting  oi].  The  Advisory  Board  on  Energy
 has  estimated  a  total  domestic  investment

 required  in  the  energy  sector  over  the  next

 twenty  years  as  Rs.  4,50,000  crores  of

 rupees.  It  would  be  difficult  to  mobilize

 resources  of  this  magnitude.  Finding  for-

 eign  exchange  resources  to  import  about

 forty  to  fifty  million  tonnes  of  oil  every

 year  will  also  present  a  serious  prodiem,
 because  as  is  expected,  if  the  oil  prices  go

 up  to  forty-five  dollars  a  barrel  by  the  turn

 of  the  century,  the  oil  import  would  be  of

 the  order  of  Rs.  20,000  crores  per  annum.

 Therefore,  the  Government  should  strictly

 adopt  energy  conservation  measures.

 It  seems  that  the  Advisory  Board  of

 Energy  has  suggested  to  the  Government  to

 give  legislative  support  to  energy  conserv-

 ation  measures.  The  Government  should

 think  about  it  seriously.

 Shri  M.K.  Raju,  energy  consultant  says
 that  energy  saving  efforts  will  help  the

 industry  avert  Rs.  5  crores  loss  daily.  He

 also  said  that  the  national  goal  must  be

 Rs.  2000  crores  annualy  to  achieve  a  break-

 through  on  the  energy  front.

 D.G.,  87-88—Min  of  CHAITRA  20,  1909  (SAKA)  Petroleum  &  Natural  Gas  218

 The  expert  Committee  has  opined  that
 in  Tamil  Nadu  there  is  a  lot  of  oi]  in
 Kaveri  basins  on-shore  and  offshore.  This
 Government  should  undertake  exploration
 and  production  of  oil  in  Kaveri  basin.  Also,
 there  is  abundant  oil  in  Gulf  of  Mannar.
 The  Ministry  should  take  all  possible  steps
 immediately  for  exploration  and  _  product-
 ion  in  Kaveri  delta  as  well  as  in  Gulf  of
 Mannar.  The  Government  should  not
 hesitate  to  set  up  a  refinery  in  Narimanam
 Oil  fields  in  Tamil  Nadu.  The
 Government  should  allot  adequate  funds
 for  rapid  expansion  of  oil  drilling  and
 operations  in  Tamil  Nadu.

 A  group  of  researchers  in  Japan  have
 lecently  succeeded  in  developing  a  method
 for  turning  sewage  sludge  into  a  substance
 that  is  identical  to  heavy  oil.  The  project
 which  involves  treating  the  sludge  with
 sodium  corbonate  under  pressure  of  nitro-
 gen  at  300  degree  centigrade  was  under-
 taken  by  the  National  Research  Institute
 for  Pollution.  If  this  oil  conversion  method
 can  be  put  to  practical  use,  then  it  is  esti-
 mated  that  seventy  per  cent  of  the  energy
 contained  in  the  sludge  can  be  utilized  as
 fuel.  The  Japanese  are  trying  to  convert
 even  the  wastage  into  energy.  I  would
 request  the  Government  to  contact  those
 experts  in  Japan  and  try  to  convert  the
 sewage  sludge  into  some  oil.  This  will  solve
 our  petroluem  problem  to  a  great  extent.

 1  read  in  some  newspapers  that  legal
 action  against  forty  dealers  was  taken  by
 the  Delhi  Administration  for  short  delivery
 of  petrol  using  faulty  meters.  If  this  is  the
 condition  in  the  capital,  what  will  be  the
 position  throughout  the  country  ?  Stringent
 punishment  should  be  given  to  these  petro-
 leum  dealers.

 There  are  complaints  that  the  LPG
 dealerships  are  given  on  partisan  basis.
 This  should  be  avoided.  In  Madras  also,
 most  of  the  dealerships  were  given  to  the
 supporters  of  the  ruling  party.  This  should
 be  definitely  avoided.  The  scheduled  castes
 and  scheduled  tribe  applicants  should  be

 given  preference  in  this  regard.

 A  project  for  increasing  the  capacity  of
 Madras  Refineries  Ltd..  Lube  Refinery,  in
 North  Madras,  in  order  to  produce  ad-
 ditional  1.30  lakh  tonnes  of  HVI  gradc
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 lubes  is  under  consideration.  This  should

 not  only  remain  under  consideration,  this

 should  result  in  immediate  implementation.
 This  project  is  doing  best  inspite  of  the

 drawbacks  it  is  facing.  Therefore,  that

 should  be  developed  at  all  costs.

 15.00  hrs.

 MR.  DEPUTY  SPEAKER  :  Mr.  Somu,

 you  have  mentioned  that  dealership  i

 given  to  most  of  the  ruling  party  Members.
 If  it  is  an  allegation  I  will  expunge  it.  I

 will  go  through  the  record.  ।  am  telling
 you,  if  at  all  that  is  the  case.

 CUnterruptions)

 MR.  DEPUTY  SPEAKER  :  He  is  in

 general  telling  ‘ruling  party’.  I  will  go

 through  the  record,  if  it  is  objectionable,  ।

 will  expunge  it.

 SHRI  N.V.N.  SOMU  :  With  _  the

 indulgence  of  the  Deputy  Speaker,  1  can
 substantiate  in  my  next  opportunity,  1  it
 is  So.

 MR.  DEPUTY  SPEAKER :  That  you
 can  do.  For  that  you  have  to  give  in

 writing.  You  can  say
 *

 Dal  tisan  attitude’’
 instead  of  saying  “favourable  to  ruling
 party’’.  You  can  change  it  to  partisan
 attitude.

 SHRI  N.V.N.  SOMU  :  Yes.
 be  changed  as  “partisan  attitude”.

 This  can

 [  Translation]

 SHRI  SATYANARAYAN  PANWAR

 (Ujjain)  :  Mr.  Deputy  Speaker,  Sir,  I
 rise  to  support  the  Demand  for  Grant  of
 the  Ministry  of  Petroleum  and  Natural
 Gas.  From  the  Report  of  the  Ministry,
 it  appears  that  the  Ministry  has  made
 commendable  progress.  We  are  not  able
 to  make  full  use  of  the  L.P.G.  which  is

 being  produced.  On  the  one  hand,  we
 find  that  there  is  a  long  waiting  list  for

 getting  LPG  connections  and  on  the  other

 hand,  we  are  not  able  to  make  full  use  of
 LPG  as  our  bottling  plants  do  not  have

 adequate  capacity...  Through  you,  Sir,  1
 would  like  to  request  the  hon.  Minister  to
 set  up  maximum  number  of  bottling  plants
 so  that  the  requirements  of  the  citizens
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 could  ie  met  by  providing  L.P.G.  connec-
 tions  to  the  maximum  number  of  people.

 There  is  one  more  problem.  Due  to

 inadequate  bottling  capacity,  the  consu-
 mers  who  are  already  having  LPG  connec-

 tions,  have  to  wait  for  getting  a  refill  for
 15  to  20  days.

 Secondly,  there  are  gas  agencies  like
 the  Bharat  Petroleum  or  the  Hindustan
 Petroleum  etc.  which  grant  dealership  to  the

 people.  After  the  publication  of  advertis-
 ements  by  them,  no  decision  is  taken  for
 4  or  5  years  and  as  a  result,  a  lot  of  delay
 takes  place  and  the  persons  who  apply  for
 such  a  dealership  have  to  wait  for  such  a

 long  period  and  they  cannot  think  of  doing
 any  other  job.  In  this  connection,  I  would
 like  to  submit  to  the  hon.  Minister  that
 after  advertisements  for  giving  dealership,
 a  decision  should  be  taken  at  the  earliest
 so  that  concerned  people  could  start  their
 business  in  time  and  the  concerned  area
 could  also  be  a  benefited.

 Similarly,  priority  is  given  to  Harijans
 in  giving  the  dealership  of  gas,  but  irre-

 gularities  are  committed  in  the  selection  of
 sites  for  them.  The  sites  are  not  selected

 properly.  They  are  given  agencies  at  such
 sites  where  they  are  not  able  to  recover
 even  the  expenditure  incurred  on  the  office
 and  agency.  When  we  want  to  uplift  our

 poor  Harijan  brethren  and  we  are  provid-
 ing  such  facilities  to  them,  then  they
 should  be  granted  agencies  at  such  places
 where  they  could  run  their  agencies
 properly.

 Ujjain  is  my  constituency,  there  is  a
 very  long  outstanding  demand  for  sanction-
 ing  a  Petro]  depot  ,there,  because  Petrol
 and  Diesel  to  Ujjain  is  supplied  from
 Indore.  Ujjain  is  86  kms.  away  from
 Indore  and  as  a  result,  the  dealers  and  the
 consumers  have  to  pay  a_  higher  price  for
 these  Petroleum  products.  The  present
 depot  of  Ujjain  is  very  old  and  its  capacity
 is  very  low.  In  such  a  situation,  Ujjain
 should  be  sanctioned  one  more  Petrol
 Depot.  A  survey  in  this  connection  has
 already  been  conducted  and  a  demand  for
 such  a  depot  is  pending  for  quite  a  long
 time.  A  101  of  land  is  available  near  the
 Railway  line.  If  the  Government  acquires
 that  land  and  opens  a  depot  there,  the  people
 would  get  much  relief  and  the  local  people
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 दि
 would  be  benefited.  Adequate  land  1ं
 available  there.  Petrol  to  Ujjain,  Dewas,
 Shajapur  and  Rajgarh  etc.  is  supplied  from
 Indore  and  the  depot  at  Indore  is  very  old
 and  its  capacity  is  also  very  low.  Petrol
 and  Diesel  to  Indore  is  supplied  through
 the  Bombay-Baroda  railway  line  via  Ujjain.
 If  थ  depot  is  opened  at  Ujjain,  it  would  be

 very  useful  and  petroleum  products  could
 be  supplied  to  other  places  from  this  depot
 and  it  would’  definitely  benefit  the
 consumers.

 At  present  H.B.J.  gas  pipe  line  is  being
 laid  from  Hajira,  Bijapur  to  Jagdishpur.
 This  pipe  line  is  passing  through  Ujjain  at
 a  distance  of  20  kms.  I  would  like  to
 submit  to  the  hon.  Minister  that  a  valve

 may  be  installed  there  so  that  if  excess  or

 surplus  gas  is  available  in  future,  it  could
 be  supplied  in  Ujjain  city.  Gas  is  being
 supplied  to  the  consumers  in  Baroda

 through  pipe  lines.  Similarly  a  survey
 report  is  being  prepared  by  the  Municipal
 Corporation  in  respect  of  Ujjain  city  so
 that  pipe  line  could  be  laid  in  the  city  for

 supply  of  cooking  gas.  The  residents  of

 Ujjain  would  be  benefited  and  shortage
 would  also  be  removed.  I  would  also  like

 to  suggest  that  dealership  for  L.P.G.

 should  also  be  given  in  rural  areas'so  that

 people  in  the  country  side  could  also  get
 some  facility.  There  are  no  gas  agencies
 at  Tehsil  headquarters  like,  WVarnagar,
 Tarana,  Mohitpur,  Unhel  and  Nagda  in  my
 constituency.  Gas  dealership  should  also

 be  sanctioned  at  such  places.

 With  these  words,  I  again  support  the

 demand  for  grant  of  this  Ministry.

 SHRI  BAPULAL  MALVIYA  (Shaja-

 pur)  :  Mr.  Deputy  Speaker,  Sir,  I  rise  to

 support  the  demands  for  grants  of  the

 Ministry  of  Petroleum  and  Natural  Gas,

 I  do  not  want  to  go  into  statistics,  but  J

 would  like  to  put  forward  certain  sugges-

 tions  and I  hope  the  hon.  Minister  will

 consider  them.

 In  my  view,  today  we  require  Petrol

 very  much.  We  only  say  one  thing  that  to

 meet  our  requirements,  petro]  should  either

 be  imported  or  extracted  by  drilling  more

 oil  wells,  but  I  would  like  to  suggest  that

 it  would  be  better  if  some  other  fuel  is

 found  in  place  of  petrol  so  that  the  use  of
 petrol  could  be  avoided.  How  long  would
 petroleum  reserves  last  ?  We  should  make
 some  research  to  find  out  some  alternative
 fuel  which  could  be  used  to  run  the  vehicles.
 If  such  a  research  is  made,  it  would  benefit
 us  more  and  we  would  be  able  to  save  the
 foreign  exchange  being  spent  on  the  import
 of  petrol  and  petroleum  products.

 Some  people  have  made  efforts  in  this
 direction  and  some  people  have  tried  to
 run  the  engine  with  gobar  gas  and  also
 with  the  help  of  a  battery.  The  present
 system  should  have  to  be  changed  and  some
 other  fuel  in  place  of  petrol  would  have  to
 be  found  out  to  run  the  vehicles.

 TI  think,  the  prices  of  petrol  are  very
 high.  We  should  supply  petrol  in  our

 country  at  a  rate  which  should  not  be  more
 than  the  prices  in  the  international  market.

 Though  the  Government  levies  excise  duty
 on  petrol,  but  the  excise  duty  should  not
 be  very  high  and  it  should  not  increase  the

 price  of  petrol  artificially.  I  would,  there-

 fore,  like  to  suggest  that  petrol,  should  be
 made  cheaper  by  reducing  the  excise  duty
 on  it.

 ।  feel  if  the  prices  of  petrol  continued
 to  rise,  then  the  petrol  driven  vehicles,
 cars,  scooters,  motorcycles  and  mopeds
 would  be  adversely  affected  and  only
 factories  manufacturing  vehicles,  which
 consume  less  petrol,  would  continue  to
 function.  Such  vehicles  will  also  cost  more.
 In  this  way  the  consumer  would  face  diffi-
 culties  in  two  ways.  The  vehicles  consum-

 ing  less  petrol  would  cost  more.  It  would
 have  additional  burden  on_  the  consumers.

 High  prices  of  petrol  would  also  put  burden
 on  the  consumers.  In  this  way,  the  con-
 sumer  would  be  affected  in  both  ways.
 Therefore,  the  hon.  Minister  should  see  to
 it  that  the  consumers  are  not  affected  there-

 by.  I  am  confident  that  the  hon.  Minister
 would  check  it.

 There  is  maximum  consumption  of
 petrol  in  the  cities,  because  motorcycles
 and  autorickshaws  etc.  are  used  in  the
 cities.  But  when  we  visit  villages  in  the
 far-flung  areas,  we  find  only  Diesel  pumps
 on  the  way,  because  only  trucks  are  run
 there  and  diesel  is  available  there,  but
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 in  the  villages  is  not  available.  On

 ,  pumps  are  situated  at  a  distance

 ad

 os
 or  5  kms.  Alongwith  diesel,  petrol

 should  also  be  made  available  there.

 Otherwise
 the  persons  driving  petrol  driven

 vehicles
 have  to  face  great  difficulty.

 Petrol  pumps  are  sanctioned  to  the

 persons  belonging  to  the  Scheduled  Castes.

 Recently
 I  found  in  my  constituency  that  a

 petro!  pump  was  sanctioned  to  a  person
 belonging  to  a  Scheduled  Caste,  but  the

 petrol  pump  was  sanctioned  at  suuh  a  place
 where  he  could  not  earn  any  profit.  Asa

 resuit,  no  person  belonging  to  any  Schedul-
 ed  Caste  is  prepared  to  run  a  petrol  pump
 The  intention  of  the  Government  is  good,
 but  I  would  like  to  suggest  that  with  a  view
 to  achieve  this  good  objective  of  the

 Government,  petrol  pumps  to  Harijans  and

 Adivasis  should  be  sanctioned  at  such

 places  where  they  could  earn  some  profit.

 I  think  that  electricity  has  been  provid-
 ed  in  each  village.  Even  if  electricity  has
 been  provided  in  each  village,  it  is  not

 necessary  that  it  might  have  been  made
 available  to  each  and  every  house.  I
 would  like  to  tell  you  about  Madhya
 Pradesh.  There  are  many  villages  in  the
 State  where  the  poor  has  to  light  the
 earthen  lamp.  In  the  villages,  there  are

 very  few  houses  where  electricity  has  been

 provided  and  as  a  matter  of  fact,  the  hunts
 of  the  poor  have  not  been  provided  electri-

 city.  They  require  kerosene  oil.  They
 get  very  little  kerosene  oi].  They  get
 kérosene  oil  just  to  meet  their  requirements
 for  cight  or  ten  days  in  a  month.  I  would,
 therefore,  like  to  suggest  that  kerosene  oil
 in  the  maximum  quantity  should  be  made
 available  in  Madhya  Pradesh.

 The  objective  of  the  Government  behind

 giving  gas  agencies  to  Harijans  and  Adi-
 vaéis is*yery  good.  But  the  Government
 sliguld  see  whether  the  purpose  of  the
 Government  has.been  served  or  not.  The
 Government  should  examine  whether  the

 @ducatedਂ  unemployed  or  the  handicapped

 has  got  the’  gas  agency  or  not.  It  should

 bd  enquided into  whether  the  facility  of  gas

 agbacy  trditwally  being  eAjoyell  ‘by  thém

 ot  not:  "की  fou  enquité,  you  Would  find
 dunt  wus  eisesicics  are  being  run  ‘by  well-to-
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 do  peopk.  I  can  say  about  Madhya
 Pradesh  with  a  chalienge  that  no  poor  man
 has  so  far  got  any  gas  agency.  You  can
 conduct  an  enquiry  to  find  out  which  poor
 man  has  got  a  gas  agency  or  which  Harijan
 or  Adivasi  is  running  a  gas  agency.  You
 would  find  that  rich  persons  are  running  all
 the  gas  agencies.  I  would,  therefore,  like
 to  submit  that  deserving  people  should  get
 gaS  agencies.

 It  is  a  matter  of  great  regret  that  co-
 Operative  societies  are  semi-Government
 bodies.  I  have  seen  that  whenever  any
 marketing  society-or  any  other  society  asks
 for  a  gas  agency,  it  is  not  sanctioned  to  it.
 Interviews  are  held  and  the  name  of  the

 society  is  placed  in  the  waiting  list,  I  think,
 when  any  society  enjoying  a  semi-Govern-
 ment  status  asks  for  a  gas  agency  it  should
 be  sanctioned  to  it  immediately.

 With  these  words,  I  wholeheartedly
 support  the  demand  for  grant  of  the

 Ministry.
 |  ह

 *SHRI  A.J.V.B.  MAHESWARA  RAO

 (Amalapuram)  :  Mr.  Deputy  Speaker,  Sir,
 the  functioning  of  the  Ministry  of  Petroleum
 and  Natural  Gas  is  not  at  all  satisfactory.
 The  Govt.  has  failed  in  exploring  and

 extracting  petroleum  and  providing  it  to  the

 people.  Sir,  even  to  this  day,  we  are

 depending  heavily  on  imports  of  crude  oil.
 We  are  importing  crude  oil  to  the  tune  of
 30  to  35%.  Since  the  day  of  our  inde-

 pendence  we  could  not  develop  our  indust-
 ries  properly.  -Petroleum  industry  is  one
 such  in  which  we  are  lagging  far  behind.

 During  the  6th  and  7th  Five  Year  Plan  it
 was  stated  by  the  Petroleum  Ministry  that
 we  could  set  up  2  to  3  refineries  during
 each  plan  to  process  the  imported  crude  oil.
 But  this  Ministry  is  not  at  all  bothered  to
 increase  the  capacity  to  process  the  imported
 crude  by  setting  up  more  refineries.  No

 steps  have  taken  up  so  far  to  increase  the

 capacity  of  refineries  by  adding  new  ones.

 Visakhapatnam  in  Andhra  Pradesh  is  one
 of  the  major  refinery  centres  in  the  country.
 There  is  a  vast  scope  to  expand  the  refinery
 at  Visakhapatnam.  I  take  this  opportunity
 to  request  the  hon.  Minister  to  allot  more

 *The  speech  was  originally  delivered  in

 Telugu.
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 funds  fer  the  development  of  oil  refineries
 at  Vizag  and  shape-it  as  one  of  the  foremost
 refineries  in  the  country  in  view  of  its

 importance.  There  is  a  need  to  increase
 the  storage  capacity.  Hope,  hon.  Minister
 would  take  steps  in  this  direction  soon.

 Shr,  there  is  a  lot  of  wastage  taking
 -place  during  off-shore

 exploration.
 The

 wastage  is  to  the  extent  of  10  to  20%  as  is

 clearly  reflected  in  the  demands  of  ONGC.
 This  wastage  in  drilling  can  be  found  in  my
 area  where  the  exploration  is  now  going  on.
 The  wastage  is  so  much  that  where  an

 expense  of  one  rupee  would  suffice  there

 they  are  spending  one  hundred  rupees.  At

 present  drilling  is  going  in  13  wells  in  my
 constituency  alone.  Many  irregularities
 are  taking  place  there.  Sir,  people  consider
 ONGC  as  one  of  the  most  prestigious  orga-
 nisation.  But  the  wasteful  expenditure
 which  is  being  incurred  by  the  ONGC  is

 making  them  to  change  their  opinion.  In

 order  to  keep  ONGC  as  one  of  the  most

 prestigious  and  one  of  the  foremost  organi-
 sations  in  the  country,  it  is  necessary  to
 avoid  the  wasteful  expenditure.  The  drill-

 ing  is  going  on  in  the  area  for  the  past  5  to

 6  years.  .So  far  no  results  have  been
 achieved.  People  are  apprehensive  whether

 the  drilling  is  going  on  on  right  lines  and
 whether  the  drilling  is  actually  going  on  at

 all.  No  proper  monitoring  is  there  to

 obtain  results  from  time  to  time.  I  have

 brought  it  to  the  notice  of  the  Ministry  a

 couple  of  times  through  questions.  One

 wonders  -whether  the  entire  operation  is

 proceeding  on  correct  lines.  This  sad

 state  of  affairs  should  be  brought  to  an  end

 and  a  more  dynamic  approach  should  be

 evolved  so  as  to  get  quick  and  good  results.

 Similarly,  the  Petroleum  Minister  had

 announced  earlier  that  pipe  line  will  be  laid

 to  link  Narsapur  5  to  6  with  Rajoh  1  and

 2.  It  has  not  materialised  so  far.
 Now

 people  in  the  area  are  very  much  agitated
 over  this  issue.  There  Vasistha  and

 Govuthami  which  are  the  tributries  of  river

 Godavari  flow  through  the  area.  No
 one

 knows  whether  the  pipe  line  will  be  laid

 underground  or  a  bridge  would  be
 construc-

 ed  10  of  uncertainity  is  prevailing  there

 en  this  account.  Hence  the  people  are

 doubtful  whether  this  linkage  would  finally

 come off  or  not.  Sir,  the  soil  in
 the  area

 is  very  rich,  ONGC  starts  drilling  in

 fields  and  before  completion  of  the  operation
 they  abandon  those  sites  and  move  else-
 where.  Asa  result  neither  we  are  getting
 any  oil  nor  allowing  the  crops  to  grow  in
 that  fertile  area.  Farmers  are  now  earning
 lakhs  of  rupees  by  growing  crops  there.
 Hence  speculation  must  be  put  to  an  end
 by  carrying  out  seismological  studies
 thoroughly  and  then  specifically  decide
 which  areas  bear  oil  and  which  do  not.
 The  unrest  which  is  now  Prevailing  among
 the  people  of  that  area  will  thus  come  to
 an  end.  Sir,  constructing  bridges  over
 Vasistha  and  Gouthami  are  essential.
 In  stead  of  laying  pipelines  it  is  better  to
 construct  bridges  on  these  rivers.  These
 bridges  will  help  in  improving  transport
 facilities  in  the  area.  Vehicles  both  from
 Vijayawada  and  Vizag  can  ply  to  the  sites
 quickly.  It  will  contribute  in  quickening
 the  pace  of  exploration  activities  in  this
 area.  Hence  steps  should  be  taken  to
 construct  bridges  on  these  two  tributories  of
 Godavari.

 Sir,  Andhra  Pradesh  has  been  demand-
 ing  for  the  setting  up  a  regional  cffice  in  the
 State.  At  present  it  is  located  in  far  off
 Madras  and  for  every  mincr  thirg  has  to
 be  cleared  from  there.  Hence  I  request
 that  the  regional  office  should  be  set  up
 either  in  Kakinada  or  in  Visakhapatnam.
 Since  these  two  places  are  very  near  to  the
 area  of  operation,  it  will  boost  our  explora-
 tion  efforts.  It  will  also  reduce  wastage. I  hope  the  hon.  Minister  would  concede  to
 this  demand.  Now,  in  an  emergency  situa-
 tion  the  concerned  officers  are  required  to
 be  flown  from  Madras.  We  can  save  both
 money  and  time  if  a  regional  office  is  set  up
 at  either  Kakinada  or  Visakhapatnam.

 Sir,  during  last  October,  an  emergency
 situation  prevailed  in  my  area  arising  out  of
 leakage  of  gas  from  one  of  the  drilling  sites.
 I  personally  supervised  the  reseve  operation.
 People  had  to  be  evacuated  to  safer  places,
 The  officials  had  to  arrive  from  Madras
 and  everybody  had  to  await  their  arrival  for
 controlling  the  situation.  Even  police
 bandobust  has  to  be  requisitioned.  Many
 a  times  flames  spread  to  the  neighbouring
 crops  destroying  them  campletely.  Sonse-
 times  these  flames  engulf  villages  also.
 Hence,  in  order  to  prevent  such  losses  end
 take  measures  to  contro]

 the  situation  during
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 accidents,  it  is  necessary  that  the  regional
 office  should  be  located  nearer  to  the  sites.

 Hence  once  again  I  appeal  to  the  hon.

 Minister  to  locate  a  xegional  office  at

 Visakhapatnam  or  Kakinada.

 Sir,  there  is  enormous  wasteful  expendi-
 ture  in  ONGC.  Steps  should  be  taken  to

 avoid  wasteful  expenditure.  Fertile  lands

 should  not  be  spoiled  without  identifying
 oil  bearing  areas.  Adequate  compensation
 should  be  provided  10  the  farmers  who  have

 lost  their  crops  on  account  of  ONGC  opera-
 tions.  I  hope  hon.  Minister  would  take

 these  steps  in  this  direction.

 I  thank  you  for  providing  me  an

 opportunity  to  speak  and  conclude  my
 speech.

 SHRI  RAM  PYARE  PANIKA

 (Robertsganj)-  Mr.  Deputy  Speaker,  Sir,
 first  of  all,  I  would  like  to  congratulate
 the  hon.  Minister  of  Petroleum  and  the
 Officers  and  staff  in  this  Department
 that  since  the  question  of  growth
 of  industries  in  the  Key  Sector  arose

 especially  after  1980,  the  officers
 and  staff  did  a  very  important  task  in

 the  oil  sector.  It  is  a  fact  that  we  are

 still  importing  crude  oi]  from  abroad  and

 we  have  not  been  able  to  set  up  three  or

 four  refineries  as  envisaged  in  the  Fifth

 Five  Year  Plan.  The  reason  for  not  doing
 so  is  not  that  there  is  any  laxity  on  the

 part  of  our  Officers  but  it  is  because

 the  Government  is  not  providing  sufficient
 funds  to  the  Government  Undertaking.
 Our  officials  are  capable  to  set  up  refineries
 to  save  the  foreign  exchange  being  spent
 on  the  import  of  crude  oil.  I  fully  agree
 with  Shri  Yadavji  and  I  would  like  to  repeat
 that  how  our  Undertaking  has  marched

 forward  despite  difficulties.  At  certain

 places,  there  is  lack  of  co-ordination  in  the

 nationalised  companies.  Petrol  pumps  and

 LPG  agencies  are  allotted  by  every  company
 at  one  particular  place.  Therefore  what  is  re-

 quired  today  is  that  the  hon.  Minister  shou-

 ld  get  a  survey  conducted  throughout  the

 country  so  that  the  imbalances  which  have

 been  created,  could  be  removed.  When

 the  question  of  industrial  development

 arises, then  three  or  four  companies  want

 to  set  up  factories  at  a  particular  place.
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 This  should  not  happen.  It  should  be
 decided  as  to  which  company  would  set  up
 a  factory  at  which  place.  It  would  be  better
 in  the  interest  of  the  country.  In  respect  of

 petrol  pumps,  diese]  pumps  and  gas  agencies,
 There  is  imbalafice  throughout  the  country.
 Last  time,  this  policy  was  formulated  that

 gas  agency  would  be  sanctioned  in  every
 town  having  a  population  of  20,000  or  more.
 There  are  several  townsinmy  constituency,
 where  there  is  more  than  20,000  of  popula-
 tion.  1  am  however,  very  fortunate  that
 the  hon.  Minister  has  been  looking  into
 the  problems  in  my  constituency.  (nterrup-
 tions)  The  hon.  Minister  is  aware  of  the
 difficulties  and  problems  prevailing  there.
 There  are  twelve  industries  there,  but  the

 number  of  gas  agencies  is  very  few.  You
 know  that  in  Renukot  there  was  a  gas  age-
 ney  for  a  population  of  one  Jakh.  This
 gas  agency  was  being  run  by  a_  co-operative
 society.  Three  years  tack  this  agency
 indulged  in  some  _  irregularities.  This
 agency  is  reserved  for  Sheduled  Castes.
 Somebody  indulged  in  irregularities.  1
 said  that  this  is  a  Scheduled  Caste  and
 tribal  area,  but  even  after  two  cr  two  and
 a  half  years,  no  ection  ।  a5  teen  iteken.
 People  are  facing  a  lot  cf  0  वी  (111  ८८  We
 are  very  fortunate  that  ycu  also  iefresent
 a  tribal  area,  ‘You  are  awaie  1181  in  the
 country  tribal  areas  used  to  get  ‘  ght  and
 concession’  from  the  Forest  Department
 but  now  you  will  have  to  change  your
 policy.  You  are  providing  gas  and  making
 arrangements  for  solar  energy  in  the  urban
 areas  but  you  will  have  to  decide  this

 also  that  in  the  case  of  far-flung  villages
 in  tribal  areas  gas  agencies  will  te  allotted
 in  every  block  during  the  Seventh  Five  Year
 Plan  and  the  dealership  will  be  given  to

 Harijans,  and  Adivasis.  You  should  see
 that  the  backward  people  also  pet  some
 benefits.  This  should  be  decided  on  _  the
 basis  of  population.  In  Uttar  Pradesh

 population  of  the  tribals  is  the  mazxi-
 mum  which  is  around  25  per  cent.
 In  places  where  60  per  cent  of  the  popula-
 tion  consists  of  these  people  as  in  Mirzapur
 gas  agency  should  be  allotted  there.  There
 is  no  shortage  of  kerosene  oil.  You
 should  increase  the  number  of  dealerships
 there.  At  present  there  are  75  dealershirs
 which  should  be  increased  to  100  10  150.
 Oil  should  be  supplied  with  an  economical

 point  of  view.  There  is  no  shortage  of
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 oil  but  the  entire  responsibilty  has  been
 enntrusted  to  the  State  Governments.  ‘You
 have  only  one  representative.  He

 has
 no

 control  there.  What  is  required  is
 that

 the  representatives  of  the  Petroleum  Minis-
 try  should  be  posted  in  every  State  and
 they  should  see  how  the  State  repre-
 sentatives  function  because  usually  they
 do  not  work  properly  and  the  Centre  is
 held  responsible  for

 that.
 Petroleum

 Department  is  functioning  very  well  but
 what  is  needed  is  that  a  survey  should
 be  conducted  in  the  country  and  arrange-
 ments  should  be  made  according  to  the
 labour  belts.  1  am  happy  that  of  all

 the
 undertakings  the  Petroleum  Department  is
 functioning  eefficiently.

 With  these  words  I  congratulate  you.

 MANVENDRA  SINGH
 (Mathura)  :  Mr.  Deputy  Speaker,  Sir,  I
 support  the  Demand  for

 Grant  of
 the

 Ministry  of  Petroleum.
 Alongwith  it,  I

 congratulate  the  Ministry  and  its  Officers
 that  by  dint  of  their  hard  work  they
 have  saved  a  huge  sum  of  foreign  exchange
 which  used  to  be  spent  on  imports  of

 petrol. Now  we  have  become  capable  of
 producing

 so  much  that  we  can  meet  our  requirements,
 I  want  to  give  certain  suggestions.  To-day
 we  talk  of  environments  and  forests.  For
 that  it  is  necessary  that  we

 should  make
 availa>le  gas  facilities  to  our

 Adivasi  areas and  hill  areas  by  opening  gas
 agencies  _in

 those  regions.  This  will  help  in  saving
 the  forest  wood  from  being  used  as  fuel.
 You  should  see  that  gas  agencies  are

 allot- ted  in  the  rural,  Adivasi  and  hill  areas  This
 will  provide  job  opportunities  to  those

 people  also.

 SHRI

 In  cities  also  the  problem  of  shortage
 of  gas  cylinders  is  very  common.

 In  this
 connection  I  suggest  that  instead  of  giving
 this  work  to  private  persons,  the

 Govern-
 ment  itself  should  set  up  some  industry
 wher  maximum  number  of  cylinders

 may
 be  manufactured,  filling  stations  are  establi-
 shed  and  gas  filled  cylinders  are

 made available  easily.  The  common  complaint  in
 the  cities  is  that  gas  cylinders  are  in  short

 supply.

 My  second  suggestion  is  chat
 improvement

 should  be  brought  about  in  the  functioning
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 of  petrol  pumps,  diesel  pumps  and  kerosene
 distribution  shops.  If  you  wish  I  can  give
 you  a  list  of  those  petrol  Pumps  and  diesel
 Pums  which  are  now  not  with  those  persons to  whom  these  were  allotted.  These  are  being Ihave  come  to  know  that  this  is
 beingrun  by  other  Persons  done  in
 collusion  with  the  officials  of  your
 Department.  I  want  that  an  enquiry  should
 be  instituted  to  find  out  how  it  has  happened and  who  are  behind  all  this.  The  enquiry will  bring  out  all  the  facts.

 [English|

 MR,  DEPUTY  SPEAKER  :
 continue  on  Wednesday...  ....,

 You  can

 (Interruptions)

 MR.  DEPUTY  SPEAKER ;  Now  we
 Shall  take  up  Private  Members’  Business.....

 (Interruptions)**
 MR.  DEPUTY  SPEAKER  :  All  these

 arguments  will  not  go  on  record.........

 हैं

 MR.  DEPUTY  SPEAKER  :  You  can
 talk  all  this  outside,  Nothing  will  go  on
 record.  Why  are  you  wasting  your
 energy  ?

 Now,  Shri  Nand  Lal  Choudhary.

 15.30  hrs

 COMMITTEE  ON  PRIVATE  MEMBERS’ BILLS  AND  RESOLUTIONS

 Thirty  Third  Report

 English]

 SHRI  NANDLAL  CHOUDHARY
 (Sagar):  Sir,  I  beg  to  move  :

 “that  this  House  do  agree  with  the
 Thirty-third  Report  of  the  Commi- ttee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  9th  April,  1987,”

 MR.  DEPUTY  SPEAKER :  The  ques-
 tion  is  :

 “That  this  House  do  agree  with
 the  Thirty-third  Report  of  Commi-
 ttee  on  Private  Members‘  Bills and  Resolutions  presented  to  the
 house  on  the  9th  April,  1987,”

 The  motion  was  adopted.

 **Not  recorded.


